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Central Administrative Tribunal
Principal Bench, New Delhi

O.A. No.1190/2020
M.A. No.1475/2020

This the 1* day of September, 2020

(Through Video Conferencing)

Hon’ble Mr. Justice L. Narasimha Reddy, Chairman
Hon’ble Mr. Mohd. Jamshed, Member (A)

1. Fateh Singh Malik
Aged about 53 years
Fireman, Group ‘C’
S/o Sh. Subhe Singh Malik
R/o WZ 739 /6A 2rd Floor
Near Bata Chowk, Palam Village
New Delhi.

2. Vinod Kumar, Aged about 51 years
Fireman, Group ‘C’
S/o late Sh. Dayanand Singh
R/o Qtr. No.P/61/2, New CVD Lines
Sadar Bazar, Delhi Cantt.

3. Rajinder Prasad, Aged about 33 years
Fireman, Group ‘C’
S/o Shri Banwari Lal
R/o House No.WZ-862, Gali No.15-A
1st Floor, Sadh Nagar, Palam Colony
New Delhi.

4.  Ravinder Singh, Aged about 37 years
Fireman, Group ‘C’
S/o Shri Rai Singh
R/o WZ 739/6A, 4t Floor
Near Bata Chowk, Palam Village
New Delhi. ...Applicants

(By Advocates: Mr. B.L. Wanchoo and Mr. G.D. Chawla)

VERSUS
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Union of India through Secretary
Ministry of Defence, South Block
New Delhi.

Director General
Ordnance Services
Sena Bhawan, New Delhi.

3. Chief Records Officer
AOC (Records)
Secundrabad
Andhra Pradesh

4. Commandant
Central Aviation Store Depot
Delhi Cantt.

5. Laxman Singh, No.28849
Fireman, CVD, Delhi Cantt
(Through Commandant, CVD
Delhi Cantt.)

6. Ravinder Kumar, No.6972949
Fireman, CVD, Delhi Cantt.
(Through Commandant, CVD, Delhi Cantt.)

7.  Shiv Lal Meena
No.6970747
Fireman, CVD, Delhi Cantt.
(Through Commandant, CVD, Delhi Cantt.)

8. Sarjeet Singh, No.6970754
Fireman, CVD, Delhi Cantt.
(Through Commandant, CVD, Delhi Cantt.)
...Respondents

(By Advocate: Ms. Harvinder Oberoi)
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ORDER (Oral)

’ble Mr. Justice L. Narasimha Reddy, Chairman:

M.A. No.1475/2020

The MA, seeking permission to the applicants to join
together in a single petition, is allowed.

O.A. No.1190/2020

The applicants were working as Firemen in Central
Aviation Stores Department (CASD), Delhi Cantt. It is stated
that through an order passed in October, 2019, they were
treated as surplus and were shifted to different locations
including Jammu, and that they are working at such
places. The applicants contend that in March, 2020 the
respondents have posted four Firemen in the Delhi Cantt. It
is stated that there was no basis for posting such persons,
once the applicants were declared as surplus. A
representation was made by them on 30.01.2020 in this
behalf. This O.A. is filed claiming several reliefs, including
the one for a direction to the respondents to re-transfer the

applicants to Delhi Cantt.

2. We heard Mr. B L Wanchoo, learned counsel for
applicants and Mr. K M Singh, learned counsel for
respondents, at the stage of admission, through video

conferencing.
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3. The applicants were transferred to various places from
Delhi Cantt. on being rendered surplus in that unit. They

did not challenge the transfer. Their grievance is that the

respondents have posted other Firemen at Delhi Cantt.,
having declared them i.e., the applicants as surplus. If what
is stated by the applicants is true, some remedial steps
need to be taken. If, on the other hand, no such
developments have taken place, the applicants need to be

informed of that.

4. We, therefore, dispose of the O.A. directing the
respondents to pass orders on the representation dated
30.01.2020 submitted by the applicants, within a period of
four weeks, from the date of receipt of a copy of this order.

There shall be no order as to costs.

(Mohd. Jamshed) (Justice L. Narasimha Reddy)
Member (J) Chairman
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